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«hen the CCP ca.e «P for consideration
Before us lor enforcement of the Judgement of
the Tribunal in OA No.1991/92, we noticed that

viqH bpen issued to the
certain directions

respondents, but they were not notified
and given an opportunity of bei^g heard,
not disputed that the Judgement/rendered by the
Tribunal without notice to the respondents. It
Is a cardinal principle of law that no order
affecting the interests of a party should be
made by the Tribunal without giving the said
party an opportunity of being heard. As
urihciple has not been followed,we exercised
our sue motu power to review the Judgement of
the Tribunal. After hearing the learned counsel
for both the parties, we are satisfied that the
judgement was rendered in OA 1991/92 without

, notice to the respondents in the OA. Hence.we
review the judgement in OA 1991/92 and set aside
the same. The OA shall now be regarded as having
been admitted and the same shall be listed for
hearing in due course. Two weeks' time is .granteu
to the counsel for the respondents to file reply

(/ and further two weeks for the petitioner to file
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rejoinder, if a-ny. After the case is ready, it

may be listed before Court No. I for orders^

regards final hearing.

2. As the judgement in the OA has been set

aside on review, the CCP has become infructuous

and is accordingly disposed of. Notice of contempt

discharged.
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